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(iv) REPRIED FAMINE CONDITIONS IN
DARBHANGA AND MADHUBANI DISTRICTS
OF BIHAR
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(v) ALLEGED TRANSFER OF 10-11 M-
LION DOLLARS TO A Swiss BANK

SHR! SHYAMNANDAN MISHRA
(Begusarai):  Sir, under Rule 377, 1
would like to draw the attention of
the Government to a matter which
has grave public importance. Some-
time ago during the previous regime,
the Ministry of External Affairs had
asked an agency of the Government
to assist and arrange for the deposit
of an amount of 10 to 11 million dollars
in a Swiss Bank (probably Union
Bank of Switzerland, Geneva) in a
numbered account, The order was
issed in twg instalments, by two
Secretaries of the Mimistry of Exter-
na] Affairs. The money was released
by the Reserve Bank of India, Bom-
nay to be deposited in Geneva. Mr.
Luther, the then Deputy Governor of
R.B.I, was asked to handle the case.

When this Government took overin
March last, this strange transaction
must have been brought to its notice.
So, it must be in a position now to
clarify the position regarding it.

One fails to understand why was
the Ministry of External Affairs in-
volved in such a transaction. If this
wag part of a commercial deal, it
should have been dealt with by 3
specific company either in the public
sector or in the private sector and
not by a department of the Govern-
ment, much less the Ministry of Ex
ternal Affairs,

Or, if it was part of an ald there
could be no question of any ecommis-
sion. In the case of a transaction o2



